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SHRI SHEO NARAIN (Basti) : There CONSTITUTION (AMENDMENT)
is no quorum in the House. BILL*
MR. DEPUTY-SPEAKER : Let -the (Substitution of article 220)

bell be rung...

Now, there is quorum. Shri Sezhiyan
may introduce the Bill.

SHRI SEZHIYAN :
Bill.

I introduce the

RE: CONSTITUTION (AMEND-

MENT) BILL
(Amendment of article 217)

MR. DEPUTY-SPEAKER : The next
Bill is in the name of Shri M. N. Reddy.
The hon. Member is absent.

INDIAN PENSIONS BILL*

SHRI NITIRAJ SINGH CHAUDHARY
(Hoshangabad) : 1 beg to move for leave
to introduce a Bill to consolidate and
amend the law relating to the grant of
pension, gratuity and Dearness Allowance
payable by the Central Government to its
employees, or their dependents, on retire-
ment, voluntary or otherwise, or on death
of the Government servant.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill to cc lid and d the
law relating to the grant of pension,
gratuity and dearness allowance payable
by the Central Government to its em-
ployees, or their dependents, on retire-
ment, voluntary or otherwise, or on
death of the government servant.”

The motion was adopted.

SHRI
DHARY :

NITIRAJ SINGH CHAU-
I introduce the Bill.
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MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.
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16.09 hrs,

RECOGNITION OF TRADE
UNIONS BILL—Conyd.

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the following motion moved by Shri Madhu
Limaye on the 29th March, 1968 :—

“That the Bill to encourage trade
unionism among the employees and to
provide for collective bargaining bet-
ween the employers and representative
trade unions of employees, be taken
into consideration.”

Shri Madhu Limaye has already taken
9 minutes. We have | hour and 30
minutes at our disposal for this Bill,
So, let the hon. Member be very brief now.
Shri Madhu Limaye.
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